-iN THE CENTRAL MNISTRA’J;IVE TRIBUN AL HYDERABAD BENCH AT HYDERABAD
M.A.NO, 713/98 in Q.A. 1393/97

Date of Orders 10-9-98,
Betweens

D,V,Subramanya Sastry.
- o Applicant,
and

1, The Commissioner, Qustoms and
Centrad Excise, Hyderabad~-29,

2, The Secretary, Central Board of
Excise and customs, Central Secretariat,
North Block, New Delhi, -

3. The Secretary, Ministry of Finance,
G.CuIs Central Secretariat, “ew Delhi,

«e« Respondents.
For the Applicants Mr, V,Krishna Rao, advocate,

For the Regpondents: Mr,V.Rajeswar Rao, Addl,.dGSC,

QORAM3 | -
THE HON®BLE MR,JUSTICE D.H.NASIR $ VICE~CHAIRMAN

THE HON'BLE MR, H.RAJENDRA PRASAD 3 MEMBER(ALMN)
The Tribwmnal made the following Orders=

Heard Mr,V.Krishna Rso for the Misc,applicant and
Mr.V.Rajeswara Rso Addl,CGSC. for the Regpondents,

- It is meex seen that the Misc.ipplicant{who was applicant
in 0,A.,1393/97)has submitted a representation to the Secretary;
Ministry of Finance, New Delhi inpursuance of obsexvations contained
in the judgment in the sald OA delivered on 22-10-97,

Secretary, Ministry of Finance, may have the case
examined and communicate a decision-to the applicant through
Commi ssioner, Customs and Excige, Hyderabad, in four months,

| {?\411,}:_“{{}

DeputyRegistrar

Thus the MA is disposed of.

To

1, The Commissioner, Customs and Central Excise,Hydexr abad-29,
2. The secretary, Central Board of Excise
and Customs, Oentral Secretariat, North Block,New pelhi.
3. The Secretary, Ministry of Finance, G.0.I.
. Central Secretariat, New Delhi,
4, One copy to Mr, V,Krishna Rao, aAdvocate, CaT.Hyd.
5. One copy to Mr.V.kajeswar Rao, Addl ,CGSC. CAT,Hyd.
6, One spare copy.

pval,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD ] ]
AT HYDERABAD, e '

M,A, N0 T\ OF 1998 1IN 0.A, N?Zraga of 1897,
|

BRTWEEN

D,V. SUBRAMANYA SASTRY. . vses PETITIONER,

AND . ' . ‘ !

1, The Commissioner, Customs & - !
ess» RESPONDENT -1 ’

Central Exeise, Hyderabad-29

v 2, The Secretary, Central Board of - .
Excise & Customs, Central Sectetariat,
Nowth Block, New Delhi. «es» RESPONDENT -2 ‘ ’

3., The Secretary, Ministry of Finance,
G.0.1I., Centaal Secretariat New Delhi. soe RESBONDENT -3, . F

P

PETTTION FILED UNDER SEC,24 OF ADMINISTRATIVE TRIBUNAL ACT, 1985
AND I ADMINISTRATIVE TRIBUNAL {(PROCEDURE )RULES, . ;

a) PETITIONER: D.V, Subramanya Sastry, s/o. Sri D,Anjenaya |

Sastry, aged 62 years, retired Superintendent, Office of the |
customs and Central Excise, r/o H.No, 24-29(N), Vishaupuri

Colony, Malkajgiri, HMyderabad-500 047 (R.,R,Dist,).

b) RESPONDENTS: (a) The Commissioner, Customs & Central Excize
Basheerbagh, Hyderabad-500 029, |

{b) The Secretary, Central Board of Excise & p
customs, Central Secretariat,; North Block, f

New Delhi,

(c) The.Secreéaryé Ministry of Finance, G,0,1I,,
" Central Secretariat, New Delhi,

-~
r

i eme £

¢) GROUNDS AND MATERIAL FACTS:
(1) The Petitioner filed the Original Applicatien No,1393

of 1997 on 12-10-1997 for directions to the Commis&ioner, Customs

& Central Excise, Hyderabad for allowing pending medical claims |
f

after 24-11-1997, for allowing continious multy specialised
F

treatmént,under X 'PARENT'S CARE' and alowing presené Ayurvedic |

F

.
e o —— ]

tréaémené which éhe Applicant®*s son preéenély undergoing under

He has also i

an approved Government Doctor at Malkajgiri,

requested for sanction of medical advances as per the require-
ments which are wery much needed to get his mentally retarded .
)

son cured. ,.(Annex,2)
(2) Against the above noted O.A, 1393/97 the Hon‘'ble Court

has given decision on 22-10-1997 that éhough the letter C,No,

F ) k)‘ﬁ

. 2;}1\/%?" . o - . -' cees2 F‘
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ﬁ:;

" month after 22-10-1997 ie, from the date of Judgement, It is

@

--2-—

1I/22/13/90492 A,5 dt, 19-3-1993 written by the Commissioner (ﬁﬂw‘
taken as compliance of the orders given in 0.A, B805/85, it is

however advised further in 0,A, 1393/97 that the Applicant may
submit representaéions to higher authorities reiterating his |

his cladms of entitlement for the same within the next one

further statea that if‘such representation is submitted within
the néxi‘month; the same may be scrutinised as per the relevent
rules and instruction, and in the light of facts revealed and
commnicate a suitable decision to the Applicant within a rea=
sonable éime; In the same Judgement it is also viewed that
moneééry }elief of or assistance from a suitable Welfare Fund
or a like sourece may be considered with Sym@athy; independent of
any pasz 0.A, or present application, in accordance with the
rules and guidelines governing sanction to pensioners from
Welfare funds if any discreation is vested in this regard in
any of the Respondents, it would be well that it were exercised
in the Applicané's favour since he has a very distressing one
going problem on his hands, | .

3) As per the above &ecesion given by the Hon'ble Court in
0,A, No. 1393/97 the petitioner snbmitted represegggyions by

Regd,Post on 20-11- 1997Lto.the Secretary, Central Board of

Excise & Customs, the Secretarj{ Ministry of Fianemce,GOI,,

New Delhi and others, marking a copy by Regd, post to the Com=
missioner, Customs & Central Excise, Hyderabad, particularly
bringing out the facts of the case and countering the remarks
given by the commiséioner, in his compliance report dt,19-3.%93, :
While countering the remarks, it is clearly‘stated that the
Hontble Court did not go into the correctness of the contents

for rejection of the claims submitted which cannot be taken

L ———
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" acted on the advise rendered by the Superintendent, Hospital for

e €

as compliance, Also the statement of Commissioner that he acted

on the advise of the Additional Director, C.GuH.Sy, who in turn

Mentally Retarded and Director of Medical and Health Services
of A.P, statemnxi Government locks very odd When the same
authorities have certified in writing that the pati%? requires
(Annre= $% 16 EQ8G2v) by -
continiocus treatment for the same ailmenty This reason for

réjbcting further continious treatment by the'COmmissioner

 speaks itself as bad reasoning, Instead, he could have ordered for

immediate examination by medical experts for confirmation of the

ailment, whether the Applicant's son requires further treatmentmvﬁktl

4) The Petitioner submits that the previous awards nor the
medical certifidates did not deny for coﬁtineation of treatment
or present treatment. Further, Ehey did net deny sanction of
interim cash relief and submitting‘of claims'after 24-11-1987.
All these positive approaches have wrongly 1ﬁterpreted by the
Commissioner only to reject. Previously also the High Court

of Judicature A.P. in Misc. Petition No, 5701/85 directed the

ReSpondents to consider for according sanction of medical expenseg

for getting the hpplicant's son medically treated till the
ailment is cured, ¢ #rmVy. ?-’*'2'7 He s Sho U( u“‘{“‘"’t“"’“‘m"i M
5) The fact is clear that the decision/direction given by the
Hon'ble Court in 0,A, 1393/97 dt, 22-10-1997 to mscrutinise the
facts given in the Petitioner's Representation dt, 20-11.1997
and'eommunicate suitable decision to the Petitioner within a
a reasonable time has not been implemented by the Re5pondents,
even after number of reminders, till today; The reasonable
time as given by tie Hon'th:Judge cannot be more than TEN months
and hence this«@mﬁﬁﬁnyt petition is submitted, '

'ME TRIBUNAL: In view of the !

gailure by the Respondents to implement the directions within
L |
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‘Q
o

M7
4




L 1]

i,

the REASONABRLE TIME, even after'a lapse of 10 months,-it is'
humbly prayed that the Hon‘'ble Court may kindly pass Orders
for 1mp1ementation of the decision of the Hon'ble Court given -
in 0.A,No, 1393/97, clearly mentioning a specific period and
pass such other and further orders as the Hon'ble Court deems

£it in the interest of pathetic condition of the Applicant*s

Dot 7

PETITIONER,

son and need for continuatttnn of treatment.

VERIFICATION,

N I, D.V.Subramaﬁya Sastry, s/0, D{Enjéneya Sastry, aged

62 yéars worked as Superintendént (fetiréd) in the Office

of the CQmmissione;, Cuatoms & Central Excise, Hyderabad,

r/o., H,No. 24-29(N), Vishnupuri Colony, Malkajgiri, Hyderabad-

500 047 (R.R,Dist.) do hereby verify that the contents of

paras (a) to (4) are true to my personal knowledge and also

jbelieved to ﬁé true to my personal knowledge and also

believed to be true on legal advise and that I have not

supressed any material facts,

. (ng>fti/CT§DkSLiﬁ

DATE: 7-8-1998:

HYDERABAD: - - PETITIONER,

| swbgm AND SIGERD BEFORE ME = . o ‘

TODAY 7th AUGUST, 1998,

' ADVOCATE & COUNSEL FRR

PETITIONER,
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Letter C,No, %1/22/13/90-92 A,5, dt,
19-3-.1993 of the Commissioner, Custqms
& Central Excise, syppossed to treated
as Compliance RepoBt against Orders
given in 0,A,No; B05/85,

Decision given by the Hon'ble Court
in 0,A, No, 1393/97 dt, 22=10-1997
against which the present contempt
petition,

Representation .addressed on 20-11-1997

by Regd, post to the Secretary,Central
Board ,of Customs and Central Excise, The
Secretary of Fimance,G,0,I, &x Néw Delhi
and.,others with a copy to the Commissicner,
Customs & Central Excise, Hyderabad;

Reminders sent éo €hemron‘1-12~1997;
28=2-19098, 24-4-1998 and 26-6-1998,

Certifidates issued by the different
Medica) Authorities rertifving the
ailment of Applicant®s son,

Lr.No,12584/A4,3/94, dt, 4-7-199%

- of Indiam Medicine & Homoeopathy Dept..,

Govt, of AP, for continious treatment
under Ayurvedic medicine,

Certificates for menéally,handieapped
son of the Applicant for travel concession,

Present Ayurvedic treatment slips from
a Govt, regognised cliniec,

w.P, Misc, pPetition No, 5701/85 of A.P,
High Court of Judicature with direction
for getting the treatment for the
Applicant's son till the ailment is
cured,

PETITIONER,
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A The Hon'ble Cehtral Adminlstr

Hyderabad Bench initheir.

have directed to scrutinise all the.claims,qf
D.v.s. Sastry Superinténdent of'Central Excise qus.“d

_ Office Hyderabad subsequent to 24 ll 198?

settle the same ir accordance‘wiﬁh the MEdiCal Atte"-ur-fﬁﬂ

' dance Rules in forr=, within a period of 3 months from -
the date of the! orcnr ‘L;e., 7. 9. 1992. ;J;‘?f"i;;i?ﬁ 'i}
CoY, ; -'. i . o i
2, During the period in question (1.e., 24,11, 87 :
to ?l 12.92) 11 (Elrven medlcal ClalmS (Each ha%f—yeg;ly) o
were preferred by Slri Sastry for relmbursemfnt‘dflngg;ﬁd; :'4
' expenses incurred by him An connection wifn-the frddtm;nff'”:”

of his dependant son ;Master‘D. Ramamurthy) aged about
mental gatient ; In all Shri Sastry has

claimed an amount of & 4 94 60

. 28 years,

[T | ,:‘. ;f\‘
w hundred and nine »onl )

; .

the detuils 01""r

.,.,ﬁwent/ foun thousand Si
' I M
,over the ll claims referred to above,

: . w\
x whieh* are' notedfin (. Annexur v,

s .'.;L“
The broak up for'”{-f‘&d ,
the amounts claimed ;s aa follows t -

1) Purchase of medicines | p
i)

Diet and ward rent iy, -
iii)‘ Salary to 2 at*PndantS
iv}  cons ultat101 & rests etc,
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o .
3 .+ The posit101 in reSpect of all those claims

i

i . o . f“ . »-, ‘:'Ji-\*"-‘,
is as following 3~ h‘ q- S i :$ SIS

Tw 1) Med al
purc ase o mf

As per G.O. I.t Mﬂ-x no.m. No. F, 1-17/52 LSG" (M) ,
dated 18-12- 1952, Go;ernment servants, while claﬁming

, are required to suhmit alongwith their medical bills,
‘Cash memos for the medi‘ines ‘purchased duly counterm
signed by the attending '‘Doctor and the original
prescription by the Doctor 1rom whon medical attendance

was received, - Further, the essentially certificate ‘.!:;,

1wust contain the names of. all the medicines prescribed
and the amount incuxred.on purchase of each medicine
by the Govt.servant. In the present case 1 find that

- Shri Sastry has not (nClOsed the prescriptions to be

iagned_by_the-AMA' <ash :memos enclosed to the claims.
are not counter sig:ed by the aMA/treating doctor; and
essentially certifi<ategﬁzitﬁ*tﬁe AMA (from wham the '
patilent was receiVing treatment) to the effect that” L
®' the medicines prescribed were essential for the
recovery/prevention of serious deterriation of the
condition of the: patient"has not been''enclosed to the
it

claims, Claims made unc‘ler 8 cash memos gare therefore,

. R ! . X
reJeCted. : : S . 7 - s

{
f!"

.:-‘.- -a"' L]

"

' . ;*
: T : L

' ¢ ‘ CEL

11) Diet charges &nd Ward Rent 3, (11 _claims ﬁﬁjq

totalling to m. 2,53,630/- ) 4 ihvthﬁf”
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Diet charges are inadmissible in case of e

ay more than m. 640/- per month ( Ministry of Health
0.M. F.No, 28/136/65 M.A dated 21-9- 1965). Shri ‘i)
D.V.Se. Sastry, InSL’CtUr in 1987 itself was diawing more
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than Rs. 640/ (in the pre-revised scale) and at present

his pay stands much!above 1t. o ‘ : e
T T T mr! '

. Fu:ther, diet charges are available only * -
if the patient receiveslindoor treatment (same M
referred to above).{ Shri Sastry has not produced any
evidence in Support of his claim that the patient wag''

receiving indoor treaﬂment. L ;'.,1,H,:h‘,.,,L;u i

: ' r.k
Also the diet charges are reimbursible on .

actual basis., Shri Sastry hag not produced-any . .-
evidence that thﬂ di»t charges were actually incurred.

I, therefore, do/not fimi any justification in

sanctioning the amour :g c[aimed in the 11 claima On oo
account of diet char;es,.. - 7 Co GOt

In respect of ll c]aims of ward rents also,
the charges are. Jeimhurshble ‘on actual bagsis, Here -

again, no evidence h. g buen produced by Shri D.v.s. Sestry

~in support of his clahn 1hat the payments of ward
_rents were made to the HOSpital (s), 1, therefore reject
et A5/ .

11 claims” made on th!s avcount also, ' K

+

al Officer, C,G.H.5,
ed 6-2-85.(copy enclosed).
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While rejE"ting both these claims 1 take :TL‘C
note of advice rerde: ed kry the Superintendent Govt, wnnu;l
.| Mental Hospital. Hyderabr.d and the Director, Medical and -

[ | Health services, Andhra Iradesh, Hyderatad that the
| patient did not require bospi1ali

[ this oFfice by the CRict. Med Ic
.+ Hyderabad vide his letter dat
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a

*ff-Q_tOWards salarf pajd {; two attendants.

2OH(Y) (20) dated 6 10. 1988 and amended Tules, reimbursement
'QL of charges of ! attendants is inadmissible only in case57

% where it is certified by the hospital authorities that

X

" the ?ngagement of»attendants formsgart_cf the treatment‘

.

24,9, 1976 and 24, G 19?9 etc.\ He claims that in thesel :

documents Were o submitted to t

’ the reimbursemen1 ‘of ; attendant charges, Even though if:;t' B

of dictation drgg/ attention to certificate given by

: S , S
- 4\; . ‘ '

i

(iii) Saiary'to Attendants ¢  Shri Sastry claimed.

an amolnt of m 1, 69 392/- tOWards payment -of salary to :' e

i .
tawo attendants along With his ll claims fcr the period
24, 11,1987 to 31 12 1092 ; He has enclosed receipts

oo
s
L

.In terms o{ Ministry of Health O, M No.F. 28-23/59

under the Hospitag Rubes and that the attendants were

not engaged in 11"y c: Special nursing.; I have examined

all the ll claims and I do not find anY certificate aS

required under th s provision given by any: hospital authority.

Shri oast Y who was present here at’ the time

hig along with all thn ll claims in which he has referred
tiisuperintendent Insitute of Mental Care "Government
of Andhra Pradesh Hyderabad letter dated 19.11, 1975-"

letters apart from allowing special treatment to his child )

attendant charges_ These letters of Superintendent, -

. { ‘1

the Superintendent has also permitted’ admissibility of an ' (|
I

Al

T

Institute of Mental Care are not readily available in the .
departnental usxxa files. Sri Sastry. claims that these

he department along with

these letters ma 'be avai]able. they will not be of any Ljhy

.1
fizst claim made’in 1975 and on that basis he had received {
e 77 8
he1p to Sri Sastzy ai “this Stage because the certifiCate F

is required for 1he period for which the Claim Is being
made and it is v#ry rbvious that: the certificate given

rn 1975 does not rellte to the period 1987 to 19932,

o T T ' ' Fr g !{i
!

I am," therefcze, ccnstrained to reject all the 11

claims inade by Szi aastry Here again, whilevrejecting tho




L TR

Government Mental Hoapital, Hyderabad and “the directd;n
Pkt L0, 3

of Medical and Health Services, AP, Hyderabad that the *
D - 7 1
atient did not require Special attendance £5F the treat-?

x..iﬂ
ment. of the case, as conveyed €0 this office by the Chief . e

Medical Officer CGHS Hyderabdd vide his_f—tter dated 6 2, 1985
teferratd—to-above: .| i

-l;.

(1v) Sri Saatry haa alsd submitted 3 claims totally' o
amounting to Rg, 295/« for conaultation and tests, - " . .nﬂrl
NIMSHyderabad Is a f%ferral hospital and any pay-_:‘

ment mada there have to be first approved by the CGHS, .Sri +

D.V.S.Sastry is, therefore odvised to make an application toﬂ"\

. the CGHS and give it to d €A0 on recelpt of the -8ame, may:
"'-- . .7 H

__1re£er At to CGHS for consideration and sanction.f
"‘l"_';'

z _.‘.“‘_.-,\_\

nr
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Sri p.v,.s, Sastry, in his letter dated 12 3.1993 has:
“referred to a certificaty’ dated 5,3.93 given by Thakur HariJ :
,"nu; Prasad Institute of Research | dnd Rehabilitation foe the Men= .

-h___‘tally Handicapped, Durirg thjs dictation Sri Sastry: refered

to his letter ang 8ays tl at the cortificate given by thu
1nst+tute should be take 1ntd COnSiderution . ’ :y i R cEll
i.‘ 5e I have examined 113 c-rtificate. It only certifies o ;{ﬁ . i 5.-i “frt
/ that Master D,Rama Mirthy 5/0Sri p.v.s.s SR '

astry under went . - B
| training from 1.1, 1975 tc 1,5 ,1977 in the institute which
: [ : hag branch of a.p, Stete ¢

NIl for Child Welfare €111 1987 ' i T
l ' EE;E‘;EZE_EEFEI?IEEtE-E?_TT“?hETITGEE—EEIS;the clalms made . . .- R -
i by Sri p,v,s; Sastry which. have .been rejebteg by me in the *.'; A ’
) ] ) pooagraphs supra ag thg;e ﬂlnims are not covered by the Me- 2:
, ‘dical Attendance Rules : X R

.
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Sri D.V,S.Sastry, supdt., -of C.Ex, . Hyderabad, «
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HYDERABAD  BENCH

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
AT -HYDERABAD

O.A. NO. 1393/1997 |
Date of Decision: }
22nd October, 1997

BETWEEN:
D.V. Subramanya Sastry’

AND

1. The Commissioner,
Customs & Central Excise,
Bhaseerbagh, Hyderabad-500 029.

2. The Additional Director, C.G.H.S.
Kendriya Swasthya Bhavan,
Begumpet, Hyderabad-500 016.

Respondents

Counsel for the Applicant: Mr. V. Krishna Rao

- Counsel for the Respondents: Mr. V. Rajeswar Rao

CORAM:
THE HON'BLEZ SRI H. RAJENDRA PRASAD: MEMBER (ADMN,.)
|
|
CORDER

(Per Hon'ble H. Rajendra Prasad: Member {(admn.)

l

N Heard Mr. V. Krishna Rao for the Apwlicznt and

Mr. V. Rajeswar Rao for the Respondents.

a

1. This case has long history. The applicant filed O2
»~

805/1988 praying for a direction to the Respondents to sanction

his claims towards expenses incurred on the medical treatment

of his mentally retarded son and for continuing the expert medigal
: !

—

I ‘

. ’
treatment till the boy was cured. The OA was disposed o

on 7.9,92 with a direction to the respondents to scrutinise
all claims of the applicant subseguent to 24.11.1%87, and to I

settle them in accordance with Medical Zttendance Rules in foroe

e A
L.

he

date

¢ the said order.
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2. Pursuant to the saild order the claims were duly

scrutinised by the Department and a detailed order containing

their declsion was communicated to the applicant vide
letter C No.II1/22/13/90-92 A/5 dated 19.3.1993. The upshot

of the decision was that the cdaims, eleven in number, were

rejected.

3. Thereafter the applicant filed MA 1119/96 on 27.11.¢

in the disposed of case, complaining therein thet the direc-
tions lssued by the Tribunal in OA 805/88 earlier had not

been complied with. In reply thereto, the counsel for the
Respondents submitted that a decision had been duly communi-
cated to the applicant in March, 1993. (This communication
ig referred to in para 2 above.) The applicant, however,

denied receipt of the saild communicotion, It is seen from
the contents of the said letter that the aopli cant was actug
p;esent wﬁen the same was being dictated and he even sought

to make certain points in his support while the dect~tion

was In progress.

4. Be that as it mzv, thiseourt in ite ordsr in the
Mesoon 13.2.1287 GF S naed thct i+ would not entar into Ei*‘y
controvaer8y as to whether the anplicint was or was not

ohaervin

(s

e

5]

served with &ny replyf[hc case was Glsnos

that i the reasons given by the authorities in rejecting his

cloim were not acceptehle to him, the =zf wolice-nt could make 3
further representetion to the authority concerned and ceak

reconeideration of his claim. The M vas finally rejectsed

=
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S Conseguent to thia, ths zoolic=nt submitted a detail
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besides the Additional Director, C.G.H.S. 'have rendered tl.
expert opinion in the caee. Such being the facts., thlS

Tribdndl has neither the technical competence nor knowleﬁée

to differ Or override professional advice so rendered. L kewise,

respondent -1 too has neither the technlcal knowledge

cody AR
nor expertise in such matiters and cannot therefore be expected

! to ignore the advice rendered by competent medical authorities°

\
1. !
. o

|

!

!

18 " Here, it is noted that the Director CGHS has been impleded
|

f
¢

o as party. this is misadvised in this case as the claim is

— e ——

-

e

; . — 4_’—‘-“—_’_—// -
B ' a matter to be ‘settled petween the apoliC‘nt and his departments

»______,____,An
superiors , cGHS has no direct role to_ play.— i
- K /

:

|

5

! . .

i P 7. - Coming to the facts it is clear.thét detailed
|

reasons have been glven by the Commi551oner, customs and

central Excise, for rejecting the clalm of the applicant.

The apolicant had pleadeé non-recelipt of this reply when

\
i
l
i
\! MA 1119/96 (in OA 805/88) was taken up £br hearing. A COPY ’
‘ of the same Was handed over tO the 1earned counsel for the
\ . apolicant today. If s© advised, the applicant may submit &°

\i ' reoresentatlon to higher authority reiterating his claim .

|
| |
‘ \ : and the rule or rules under which he claims entitlement f£or’
} A . - :« the same. 1if such a reyresentatlon is submitted within
Li ” the next Onhe month, the same may be scrutlnised as per the
| ,kl relevant rules and 1nstructions, anc 1n.th° 1ight of f= ct3s
\\ o revealed, and communicate a suitable decision tO the applicsr

w\“-nn a reascnab\e bime.

! 8. t *hls stage it was subm;tted by the lenrned

c0unsel for the aoollcant that he may llke to aooroach the

authorities for some monetary relief or assistance from a

suitable welfare fund or a like'source,'in case his claim

is found to be inadmissible as Per rules. This court hss

| o nolv1ew or opinieon on this aspect excepc to say that, if

| | :', \"“4%24@ ‘: : 8 : ' . s5

H
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Collector rejected the request for interim cash payment on '

the ground that this bench had rejected his claim. UWhile

the decision of tﬁe Collector recarding his inability to

sanction interim cash payment may be quite sound ~since it

does not seem permissible under the rules =the ground for

M_

rejection does not seem to have been stated correctly. &All

e

that the Tribunal observed in its earlier judgement was that
it was open to the applicant to make a representation and
that the Tribunal was niot inclined to preclude or 1 bar
such a course of action% The representation could therefore
have been rejected, and possibly cérrectly too, either because

the claim itself was inadmissible under the rules, or

because it wes not open to
claim. Instead of stating

rejection, the respondents

the arplicont to submit a delayed

either of the 2 reasons for

B P S

chose to reject the claims on an

admissibility.

incorrect ground that this Tribunal had rejected the entire J;

claim in toto. ' ‘ {

|
6. Be that as it mav, the gquestion here is one of ’
It is stated that the applicant has a grown-up ’
F

son who is mentally retartled and needs constant medical care.

There is no reason to disgbelieve the stetement., What, however, J
— e :
iz to ke ultimately determined is whether any such claim }
is admissible under any existing rule or instructicn.

——

long as this right is not established, no direction can

As ‘

ever be issued by this Tribunal on grounds of m@re gympathy. ;
|
Furthermore ths respondents have based their rejection on a ‘
l

valid and acceptable recommandation of the Additional Director,
— , |
Centrz21 Government Health Schemz, who, in turn, had tsken into ’

consiZeration the advice rendered by Superintendent i

Director, Medical & Health Services of the

n\\xﬁ“ . ot
o i
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L[ of any past 08 o prosenty
= sidered with sympathy,'inﬁﬁccordance with the rules and .
.mpﬁﬁﬁﬁgﬁ“ S ) I
’ guldelines governingjsyﬁc on to pensioners from welfare funds.
i : S f
-:_ If any discretion is Qest@ﬁ%in this regard in any of the f
}',,)_ég i,".“ L, . '
. Respondents, it would beé%; 1 that it were exercised in the
. o "E'{q
R ?""——’%"’Lz
s applicant's favour sinde ;ﬁmhas a very distressing ongoing

PR
problem on his hands.

%

Thus the 04 is d%QQOSed of. ' ’
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_SUH: CSTARLISHMENT - Settlﬂment of " Mcuzca1 rla ma Cowtinuatiﬁn
of treatment for Mr. D, Rama Murthy, s/o, D.V.S, Sastry,
Retired Suverintendent of Central Fxcisa Hﬁ?S. Dfrice, ;
Hyderahad - Raqardlnq. REEE A _

_sEéé 1) Judgement of A.P High Court in W, p, Misc. Petition .
No,5701 of 1985, ,

2) Award dt; T-9.92 of C.A.T. in O.N. 805/88.

3) Award ﬂt.‘13~2997‘of:C.A.T. in M/A, 1119/96,

4} Award dt. 22-10-37 of C,A,T, in O,A, 1393/357,

5) LYr.C,No,T1/22/27/95 A, 5. 4t, 24-3-1997 from C, A .
- C.E, HORS Office, Hyderabad

6) Lr.C.No.TT/22/13/92 K5, dt. 19-3-93 of Collector~1,C.C, 5, ,

. AB per the advise give;‘%y the Centraf‘xﬁﬂf%i§?¥§§¥§e Tribunal

in their AWARDS in M.A. 1119/96 amd dated 13-2-1997 and in O.A, i

1393/9% dated 22-.10-~1997, to aubmit a rﬁpresentation to higher .

authority rniteratinq my claim, T submit the following anpeal j
with a request to do justice to my &iling son,in the light of

the below noted fachacf the case:

1, T am a retired Superintendﬁnt from the Customs and Central

Exgise hwparrmaﬁt on attaininq the aqe of sunnrannuas?gh,éﬁfiu% | !
renderinq rore than 25 years of loyal service and as an emn] oyes -
and Pensioner I am eligible for medical treatment and claims For |

myself and dependent memhers as per the Medical Attendsnce RZules,

2, My son Mr, D.Rama Murthy is sufering with mental retardation
and undernoing treatment from 1974 and still under continious f
- treatment As ner the advise of the specialists, : |

. | NN .
\ / /\;\“- ¢ ..ocentd-2,
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3. The Central Administrative Tribunal ﬁvderabad Rench advised

me ‘fn O,A,No,.645/87 dt,. 20-10-87 to- submiq my claim to the conoernmd
authrarities for sattlement of all Wix. dueﬁ from 1-7-1985 which

has done nromptly, I followed {t-up with .a-number of reminders

and 1 was not 8uccessfu1. “Tnatead of settling my claims the
Cctlector, Central Fxcié;qﬁés forced e - to become C,.G,H.S, bene-
ficiary where there- ‘are no facilities for  treatment of mentally

ratarded persons,

A, ‘Agarisved as ‘not. saétlinq htl my claims T have again apprca-
chmd thu T ibunal with ‘0. A, BOS/BB In ‘the Judqnmwnt the® Hon'ble
Judge, dt 7-9-1992 "{nclined’ to’ give my entitlement arisinq

from one’ yeat prior to the'date! of filtnq this 0.A,, {e,24-11-'87
The trihunal ‘directed accerdingly the Departmental authorities to
scrutinise. all ithe claims of . th® me subsequent to 24~11-1987.and
g2ttle the same i{n accordance. with the Medical Attendance Rules

in force, . Thia divections shall he . complied with by the autho-
rities within a period of 3 mnnths from the date of thisorder,

But the directiona ware: not cnmplied by the authnrities

5, Aqqrieved by the act of' non-compliance of Tribunal Orders

1 hava approached ‘the ‘Tribunal with M. A MO 1119/98 1n O,A, N0,
805/86 Aated 7-92-92, Againat’ thi{s, the COunsel for the Department
ﬁtatnd that ¥mm an Ordar was 1is6ued by the’Collector of Customs
& Central’ ?xcise Hyﬂerabad in ‘the’ month of March, 1993 and that
showa that that order wag’ passod in’ compliance with the ﬂirections
of 0 A Actuallv, the copy Of the above’ said ‘order was not given
to- me, Tha Hon'bble Judge, without however entering into the
controversy. as to whether.the -applicant.was, servéd with the.

Order or not, adviaed. me.to. £ile a. representation to the Compe -
tent, authnritv and..thereafter seek legal remedy,..t'

" In view of not- receivinq by me the Order” 'said to be issued

_%y the Collector and pending for Compliance I hive filed again

0. No. 1393797 praying for & diroction to the'’ authorities to
sahction s my claims towards expenses {ncurred on the m=dical
treatment of my’ mentally retarded’ son and for continuing the
oxparc medioal trestwent ti1l the boy was cured, The Counsel

for Department repeated the same words that the Order of Collector

. {ssued in March, 1993 will stand as compliance and hence the

Collector rejected the request for interim cash payment on -the
ground -that ‘this bencd had rejected my claim. The Bench in jts
award did not agreed with the Counsel‘*s statcment & ag glven
in letter of ¢,A, 0. At.& 24-3+1997 on incarrect aroudd that
the Tribhinal had rejected the entire claom in toto, Finally

"\//‘\}
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the Hon'hle Tribunal asked the Counsel . for Department to hand over
the so called order issued by cqllector durinq March, 1993 to me
and it was qiven my Counsel on 22- 10-1997 only, At the same’ time
~the Hon'hle @ourt obaerved that rejectddg the entire claim in
toto was incorrect and the auestioh hereis one of admisqibility.
Tt i9 also agresd that there is no’ reason to disbelieve the
statement that my son is mentaily retarded énd needs constant
madica] care, ?1na11v it {» also ‘advised that I may submit a
ranroqenfation to hiqher authority rajterating his claim, It is
advised by the Hon' ble Tribunal that the apoellant authorttfes
may scrutinise as par tha reierant rules and instructions and
{n the 11nht nf facts revealad and communicate a suitable
decigion to the concerned authorities and also to me wkthin a

reascnable timu.‘ o f
7. It may kindly bhe seen that the above noted awards did not

deny for rontinuation of treatment aubmitting claims after
?4-11-1987 Further rhey did not . deny any sanction of interim

' cash pavmsnts for the continuation 'of treatment and payments

as wronqgly intarnretcd by the Chief ACPOHHtB Officer in Lr.

C.¥o, TI/22-27/95 A, 5, dt.. 24-3-1997, Tha awards did not asked
for stoppinq the entire treatment 1tnelf and sanctton of paym@nta
which are most neaded for tr@atmant of my son with mental
retardation, whether it may from the Central Excise .or others,
The Andhra Pradesh Hiqh Courk clearlv directed to accorngedical
eXnensws for qetrinq my Bon medically treated at New Delhi or
Srinaqar with two parsonal attendants (vide W.P.Mise, Petition
Wo.5701/85) '

:Bf Raq&rdinq mental retardation of my son, . apecific'& spacial

cﬂrtificates have baen issued by the Govt. memxak Hospical for
‘mental care, Fyderabad' A.P, State Counsel for Child Welfare;
watimnal Inatitute for "the. menfally Handicapped, G 0.1, qociety,
Miniatrv of WelFare; C.G.H:S,: All India Institute of Medical
%civncra; and Indian Medicine & Homonpathy Dept., AP, ,Hyderabad,
Hence, the treatment of xke. my son who-is suffering with mental

-retardation, has to be continued ‘under *PARFNT'S CARF' till the

ailmanr 18 cured with reimbursement The concerned authoritiem,
if npcp}qary, may conduct necessary tests through specialist
"hosnital, hefore allowing claims,

9. T submit that my son oresently underqoing treatment under
an aynrvedic spceialist as per the advise and it has to be
: 2
‘continned, - Ug ) >
: . : é/r: .:MV’FG
DRl ERR
rvk‘“"m R (T ...Cont, 4,
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10,  AECARDING THE COMPLIFMCE LETTER C.No.IT/22/13/92 A.5 dt,
1Q~3 19q3 rgiven by qri A, K Chabra Colloctor I,Hyd:Central Excise;

i) Aqainat the Central Acminiarrative Tribunal directions

%n 505/83 dt, 7-9-92 by C,A,T. to Collector~I the Counsal for
spartment stated. that issve of the above said Or'ler will form

compliance of Crder, PRBut neither the Counsel nor thn Court did
not go . inte the correctijcaness of the contents for rejection
of the claim submitted for the pQriodafrom 24-11-87 to 31-~12-92,

1£) Tt can be aeen that the State Medical aunthority orders
~are studded with the veridiess of both High Court & central Admi~
nistrative- Tribunal which allowed ceasesless parents care treat-
ment prior-and after 24«11=-1987, Wmik Some claims have already
heen passed by the same department even partially with reference
to medicines and . diet etc, in respect of first claims from 1-1-75
to IN-6-1975, dmtaile of which are available in Qollectors file,
This neccured thus purely on account of having no teeatment at
Onvernment: Mental Hospital, Hyderabad and many othar recogyniaed
supersonic hosvitals ete, As such the entire expenditure with
t + 1 -attendents (A to 2) -under parents care have to be met
by the Central Excise Dep&rtment till the patient is cured, hut
not, titl I ratired AR {

\

iii) Payments as apprnved regardinq diet have already made
hefore 1975 under. exemption as per the rates certified and pro-
duned from Superint@ndent, South Central Railway Canteeén, 38 ner
the letter dt, 28-11-1975, :

. iv) In:one word the entire expanditure without nroauction
of cmrtificate {both Indian & Toreign) covers by. the most valid |
Rxwﬂx&xnxxﬁxﬁﬁtxtﬁqsaxﬁmﬁ?3§ﬂtx4h2xpgﬂ?nthgiﬂxﬁun essential certﬁ—
ficate covering the parents dare'treatment under every Rules of -
M,A, Rules, 1944 even without being an inpatient at-an-at an
anprnnriata word of the Govt. Hospital allied in as much he neveri%tH
an.inpatient in his life time as. per the certificara given: by o
the diffarent orqanisations (cogies envlosad). oo

. v) Hence the scrutiny by the Collector does not dis-gualify
at all ‘before the Medical Rules statesd by the Central & State
afithorities, 7 More over' they.have. been exercised by the Central -

' Fxcise Department, atleaat partially in different spellis., . In
raaﬁeet of attandents ‘denfed bv the Department, they were admitted
toithe Staff- Selaction Commission on proportion service done to
my bov. ' r

el
vi) Collector stated that he acted on tha advise of Addi-

-tional Director, C.G.H.8, who in turn had. takern into consideration
the advise rendered by Superintendent Hospital for Mentally retarded
and Director of Medical and Health Services of Statems Government, |
This reason 18 given by Collector to cover their reason for rejec-

~ tion of . my claims. 1In fact the same authorities have certified
that the patient rajuires continjous treatment under partent's
care, This could: have been ,solved by proper way of aLranqing
further exami{nation of the patient for future treatmant, Put
improner deciston taken,: :

2x.vﬂ)Hence now submitted for 'ONSPOT' and necessary ’inal oriders .
at each every point of issue with whom present (ceaseless) past
records of the case (throunh nroper channel) for more than TWQ
decades ar~fronriately, o

10, In view of the facts mentioned above, .in view of the pathétic |

condition of the patient to meet the minimim needed expenses to

1

aet mv mentally rotardad,iii’fifja and in considerati~on of the

3 f
AR .. .contd, 5, ‘
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principles of natural justice I raguest you to give proper direc-
t0 the concerned Deoartments, fe, the commissioner, Customs &
Central Fxoise to: '

i)'allew all maaical claims .pending, atleast .after the date RWx
. 24-11-1987 as per the diredétions of the awards, if nec@ssary
" with Some relaxation of Ruleq-

.,

11),a11ow contfnious treatment under *PARENT'S CARF' with the:
' existing 19O ATTENDENDANTS or necrssary escort to the patient
£111 the ailment is cured and Special diet as aowrovrd '

i1) allow to . consult spacialtsts/Specialiae& hoqnital for . Futur@
treatment, :

i#) allow sanction of medical adwamces as ﬁer the reasguirements

which dre very much needed for q3g£i?{ouq treatment til%vﬁ?ﬁhmﬁﬂ&;

,patient 18 cured,Csgng i Rt !

. _ L\)\OQLGJE: S’—-\ Fabeng A 217~ % Qvfﬁzf’

v) allow TmM present Avurvndic treatment which Xkm my son pre-
‘sently underqoing under an approved Government Doctor, as.
~advised by the Commissioner, Indian Medicine & Homoecopathy
Dep-rtment, Govt, of Andhra Pradesh, with attending claims
&8s per the quidelines qiven - vide Lr.No.lz 34/Ad 3194, Je,
4+7-1994 (cony enclosed).; ; :

. - P ._f

11. m. this connection, your kind attention 18 drawn to th«

ORDER, of Central Adminiatrattve mribunal, Hyderabad wher»in

T have bcen advised to’ submit a8 representation to you refterating

my’ claim and also adviainq You to. scrutinise the same as per the

relvvant ru‘es and instructipns and in the liqht of facts revealed

and commnniﬁate a quitable dkcisian to me within a reasonable tice,

h

12. I rnquevt for sympathetic consideratlon, 4f necesaary, with
" relaxation of Rules to help Xhu me- who could not meet the minimum

" medical exnenses of my ailiﬁg son and advise the conccrnoﬂ for
suitahle action. - SRR "

“.r“' | ' ; ' ":“'i :. ‘Yours faithfullv:
- .“;'. B ’;];;L"“Zr;35AJQ/ﬁE”V“\

{ D.V, SURRAMANYA SASTRY )

Conv to : The cormissioner, Customs & Central Excise,
Bash#erbaﬂh Hydprabad - 500 029

pan
- ' ' . mb&f Ce bhﬁh/l HQ?LK() pﬂ/
%Jcﬁmkf/ghbdﬁﬂ:JWA i;whn(ﬁ@ﬂ%ﬂmifmui

t
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Froms :
Sri D.vVe.Subrahmanya Sastry,

.o

Be Ao (Econ)k M.A(Sanskrit) g;”/.

" Resource Person®

Adult Education{Juoint to Govi.of AP,

and Ministry of Human Resourcesy Govkt.of India)

Retirsd Supdt.of Customs & Central Excise

(General & Official Language)

Parenla Lare Treatment,

Door No.24-29(N),Vishnupuri Colony,

Malkajgiri (Oun residence & Ph.No.?7051904)

(Tarnaka COHS X111 Dispansary's CGHS Card No.B84987
in force upto 30-6-1998)

Hyderabad~-500 047.

To:
The Lommissioner of Central Excise & Customs,
C.E.Commissionerate by name & in person,

HYDER ABAR-500 029.
Through 3 The C.M.0/Addl.Director, COHS, Tarnaka.

Sir,

Sub: The CCHS Dispensary XIII Card No.B84987 - Fugality
of "Parents Care Treatmant" Expenditure under M.A.
Rules 1944 or so in force and funds to Pensionars
of the G.0.1. whichever is appliceble in respect
of T.A.etc.,from time to time as per M.A.Rules, 1744
with A to Z relaxations of the G.0.l.etc.,from

CCHS operations to the intended entire members
of the dependent family of Sri D.V.5.5astry for
further of A to Z Medical claims including foreign
trestment out of India mentioned in CE Collectorate
proceedings with copiss in the office of the
Addl.Director, CGHS, Hydsrabad-16 in respect of
all the required refersnces on file - Exemption
from CGHS Operation and A to Z advances for oosing
funds covering continuous funds adequately vide
CGHS 'No objection Certificate' dt:00-03~1376 satc.
by ths Commissionerate of Customs & Central Excise,
Hyderabad without any more audits = for ocosing
advances at 6 manths rests for pot less than
Rs.five lakhs in addition to claims in these costly
(hard)days in ths light of latest verditt of CAT
Hyderabad Banch in 0.A.No.805/88 dt:27-10-1397
studded with{1) A.P.State Council for Child Welfare
Hyderabad dt210~7-1977(Relaxations covering the
ENTIRE expenditure) (2)-A'& D.370/79 dt:19-9-79

f the Supdt.,Hospital Por Mental Care,Hyderabad

3) NIMH,Hyderabad dt:22-6-1992 and 12=-1~1993
(Alround Certificate of P.C.T) (4) CE Dy.Collector
C.N0,11/22/20/86 AS dt3;13-8-91{uith a conditional

" sanction of Rs.2 lkhs atc)(S) CE£ Collectorate

Lr.No.2 11/22/29/93 A5 dt:27-3-1995 forwarding
Addl.Dirsctor,CGHS for Foreign treatment stc.,in
the light of abova, vexed with multi-treatment of
Indian Nature, where All India Institute for
Medical Services, New Delhi in their Ref.No.F.1Y/
26/5/92 dt:21-10-92 also did express their inability
and advised follow up action at Hyderabad(to be
revised) Basic pay Rs.2000-3500 last basic pay is
Re.2525/~ on 31+8-1993 as noted on the CGHS card
funds in the present_scale pleasa.
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under ceaseless parents Care at an at A-1 ward of a Coet.
Hoapital with relaxations A to Z under Parents' Cars treatment.
Now the original attention of CGHS 'No objection' dt:8-3-96
atudded with Indian Redcross Association, A.P.,Hyd commendation
as early as December,1976(uWorld Mentally Retarded Day) with
copies on CE Dept., & CCHS files. This multi treatment is
intended till .the boy is cured as ordered in his proceedings
No. 168939 dt:7-3=-1975(prier to the introduction of CGHS on
16=2-1976 itself) of State Medical Authority for the ENTIRE
expenditure (A to Z and of both Indian & Foreign nature) From
time to time which NONE can shun except voting for the CE
department with relaxations (A to Z) ® under M.A.rules 1944
With exemption from Income Tax Pully (vide Certificate of CE
Dept.on NIMHE(Genl)11(65)/89 dt:18-7<1989 stc.in respact of
costly treatment, "gy THE SPOT" orders both by CGHS and CE
Dept.,with special appeal dt:20-11-1997 now to Finance Ministry

on file. The Commissioner is requested to revise his anti-

Official Lenguage 1 am recognised Sanskrit Scholar and exempted
from Hindi qualifications for undergoing tranalation training
in 1992 after 20 y®ars of the 37 years total seryice in both

The original inhended members of the Parents Care are six in

total vide (1)Mr.D.Rama Murty, very mental retarded patient

(33 years)(2) Myself and my wife, parents of tte PCT (3) 149
Attendants intended for contingent services From time to timg

to be changed and demarcated mentioning tha facts in every

order (4) Dependent daughter aged 23, Theg photograph covering

tha membars pasted to the card is nNow surrendered to the '
CGHS (through Dispensary No.XIII, Tarnaka). The stipytated {
time from claim to claim is not more than 6 months as usual. g

Commissioner of CE Hyderabad in parsaon, I requsst to cayse
the orders allied Zalround) with intimation to other authorities

and myaself,
. (229 Yours faithfully, Q\E__F"

Copies submitted to: (DoV.SUBRAHMAN YA SASTRY)

1) CGHS Dispensary, Tarnaks with CGHS Card No.84987 with pasted
Photograph (all Copies in Allied OfPices are with photos)for
Cancellation loosing the paid funds further unto 30-6-1998

23 Commissionar,CE,Hyd.uith ref.to my application dt:27-11-97, i
3 addl.oiractor,CGHs, Hyd=16 thro' Tarnaka Dispensary, '
Direct Copies through CE Commiasionerate,Hyd.(1)thm Comme, i
{2) The Secretary, Min.of Finance,New 0Oel hi (3) The Finance
Minister(all by names and in person). The same copies directly

to (1) Finance Minister and Secretary with ref.to my application

dts2 ~Eﬂ-9? ﬁithout 3cope for further delay.{(2)The Director of |
Adul ducat Ny R.P,,Hyd with refsto my requirements on rscog- |
nition as Resoyrce Person in 1991 ang recent application copy
snumerated with ¢pe members under Article 351 having a bearing

on ﬂdylt Edneand OFFicial Language partia11¥(insepar3bla).
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THE ¢ECRETARY BY NGME AND IN PERSON
) MINISTRY OF FINANCE
= NEWDILHI .
_uw L
] FINAI, COMPREHENSIVE RESULY CUM MIMISTRY'S DECISION ON CAT CHY D3
S BENCH 1393 OF 2OTH GCT 1557 CLUBBED WITH DA 805/88 ETC., MENTIONED
S IN !/ LETTERS 20TH MOV AND 18T DEC 1997 AND AFTER 1N REG. POST.
PLEASE WLITH CUPY TO My SELF AND TO COMMIBS (ONERATE AS RESONAELE
) TIME FFOR FUNDS WITHDUT SCOPE FOR (ONTEMPT F COURT ON PARLNTS CARE
‘IH A TO i CRELAXATIONSI ALFOUND, TREATMENTS OM VOUR FILE NOW OVER
' REASMABLE TIME REPLY PAID 5nSTRv P.C.T MA.KAIGIRI VOTE/VETO.POST
- CCOPY N COMFIRMATION € MHMITTED TO THE SECRiITARY MINISTRY OF FINANCE
) NEW DELHI CBY REG. POST ACKDUE] WITH A REG.EST FOR OW SPOT '
» NECESGARY ACTION WITHIN FIFTEEN £ 51 DAYS.
e COPY O THE COMMISSIONER CUSTOMS AND CENTR/L EXCISE HYD-300029 CEY
REG. (ST ACKDUE] TAKING NECESSARY ACTION WITHIN FIFTEEN [ 151 DAYS.
. FAILTNG WHICH I MAY BE CONSTRAINEG TO GO FOR MOVINMG CONCERM COURTS.
- ‘ﬁ..&“Q vV 8 BASTRY , . R ¥ A
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in respect of the continuous FP.C.T. FOR MANCROGA (Aayurvedi
L ' | ;

nane ) Warranting Multi~treatment Giobally-and for which

this reminder is chiefly intended on A to Z sﬁddy of the cassz.

[

for the last (5) five montha at .everny point of issie, This .

letter may be acknowledged “Wwalting fcr order: and funds in

desparate and Serious Qituation, -

[ .
\7\*J\n|/ﬂAwL
‘ } Fale . G .
- e ‘-gl"" ‘\_\ i .

. . . Sl _ («DuV.s.3astry) - -
NE, 28~4=~ 1998, L L ~Parent aad MNatural
'| Co - Guacdian, .
' L SIS . Parenps iare Treatw..rn .-
.. - - Hyderabai, 2Hxx

Hyderabad,
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. SHRI D.V.S.SASTRY B.A. (Econ) & M A (Sanskrit)
Regource Person Audult Educatlon and (Retired) .

Siperintendent Customs and Central Excilse Department.

“PARENTS CARE TREATMENT" D No.24 .29 (N)
Vishnupuri Colony, ..

H/o Malkajgiri (PO) P NO. 7051904
Hyderabad - 500 047 .(A.P.)

_ T . .+ . Dateds 28th april 1998
o ‘ | : i

(1) The Minister of Finance I/C Union of Irdia
Paxliament House , New Delhiﬂ

—
)
L

The qecretary Union of lndia miﬂistry cf Financa,
I/¢ Central Secretariat ,New Delhi.

(3) The commissoner I/C Customs and Central Excise,
Commlssionate LB Stadium Road, Basheeoroagh,
Hyderabad = 500029 A(.P.) -

54)'The Director I/C audult Educaten
' Hyderavad with Spl. to Copy nf my lettnr dated 1. 12~1997 etac.

(All by names and in persons by Regd. post Ack due)
L )

1
o

For their ON SPOT DECI SSION JOINTLY AND SEVERALLY with
copies to myself (Both Telegraphically an¢ / or

wlth post coplese
«od General, and each of “hem apbropriately. '

. with references i:to wYy aplieals (Regd«'Ack) to the corcerned
dated 27=11-1997 and 01-12~1997 gstudded wlth Teleguaphic
reminder dt. 26~1+«1998 with post copies eto, in time

~~~~~ appropriately
( Fullv on file).

I an hereby reminding ycu with a requ:ist to take

samnetlate
Recisivm action in this regard. The C G H

5 card $4987 of '
xzrnaka has been surrendered for cancellation as they have no
.acilities for any treatment and / or reimburgement The Central

‘xclse parent department in original and iﬂsperably seams to be

cept aquifds

- *

Finally Entire Eyponditure A to 2 (Indian and foreign)

ure is to be met by parert department in rsspect of Mastor

M~Rama hMurthy my son under parents care treatment ze mentioned
{ n Decision 1393 /97 etc. @&, 272-10-1997 of CAT,
etc. on file, fppropriate ON SPOT ORDERS for the above parents
Lare treatment A to 7 specifically and compraheasively has
d20lded din the light of Verdlots & etc. A Lo

Hyderabad Lench

to be

A Warrasnting Speclfic
instsuctions on my letter dated 1+12-1997 Exhastively and wiih
viarreating funds in ooze gidh Ceaselessly fran time to timae znd

ZXNL

A tﬁ 2wl I}PI_J%@TJON (ntroun )

M . \g?m\wg S e

oY s ke pleacos with the exlsting




BY REGD .ACK .DUE

From

DWVe Sub;nhmanya Sestry
Parent & Natural Guardian
Parents Care Treatment(mone ZMS']QOL;)
Vishnupurl Colony pwo iy~
Malkajrird Post | o
Hyderabad = 500 047 ’ o Dt 26-06-1%98 .MQQT““

PSR

Ern et i B e T

| | | 4+ NOT (NSURED (o
To | Cdm aEr 4@”&
_ g @ e femal w1 g !’> % —45FIND
The Secretary(By name, Inperson) i 4.,,0“;..0; Stacips effired M. w&e mﬁ
Central Board of Txcise & Customs Q\ 1 Be Swee
Central Secretariat | wwmd° N S .
North Block . ,a‘éﬁ(\,ﬁ 9 @3%9——‘* ek
o ﬁv‘““ﬁiﬁ@¢ec&l

New Delh:. | ﬁmkmudt b

sir,

Sub:~ Establishment - Settlement of Medicsl Claima '
& Contimation of (P.C,T.) Treatment for . |
.Master D.Rema Murthy, S/o.DVS Sastry, - - SRR
Retired Superintendent of Customs & Central
Excise, H.Qtrs. Office - Regarding.

FRH ’
' f

-+ Since no decision has been. received from either you,
or Finance Ministry or Finnnce Minister, New Delhi with W .
‘Peference to my application dt.20-11=1997, I'herdby . - .y Kol
| enclose another copy of the above seid 1etter for ﬂEarly ;;d‘d;;[i;;:
Decision as advised by ‘the Central Administrative Tribunal =~ ™" ™77

in their OA 1393/97 dt.22-10-1997. 1
' ' F

I request you for an early-sympathetie decision to help

me to meet the medical expenses (A to Z) under "Parents Car: |

Treatment!:, y

Yours faithfullj,
fc\;v&/L %0/’)77/ﬁ /7 |
(D4V .5 .SASTRY) 1&[@@“%
'

Parent & Naturgl

Encl:- Xerox copy of . Gl;agd%an
m- appln, . . A
Dt.20-~11=-1997 fnr < \iﬁ Hyderabad .
" gligPO'i" actlon : R o .
W cut any more - b
further delay. fo::::;’ b&lﬁﬂ“ S
RS | -
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/. NATIONAL INSTITUTE FOR THE MENTALLY HANDICAPPED

{Govermnment of India Society, Winisiry of Wollare)

! é;*

Dr.T.Madhavan
hsst.Prof.of Psychiatry

June 22, 1992

CERTIFICATE

This is to certify that Mr.D.Rama Murthy, aged 28 years
Shri D.V.S.Sastry, Superintendent, Central Excise,
-Hyderabad residing at  H.No.l4-29(N),” Vishnupuri Colony,
[“Malkajgiri, Hyderabhad-47 was examined at NIMH by a
“multidisciplinary team comprising a psychiatrist, psychologist
.and .a.special educationist for complaints’ of spgitting around,
. inability to take care of himself,s restlessness, etc. After a
! detailed medical, psychologica” and special educational

o)) of

‘assessment, a diagnosis of severe mental retardation with

psychotic features was made. Mr. Rama Myrthy was put on anti-
sP3ychotic 4drugs and he is being followed up at NIMH for  medical
} management, the last followiad|being in the month of June, 1992,

<~y M f/"ﬁ)" 2 -\‘_‘7_{\,/_\[%___‘___,_.,
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B, T.Madbhavan
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. 2y r\b._NIf'H/G?nl.11(5)/12_23?0‘?@. K June 22, 1992 o
_— L . ‘ 4 LR . l H
' |
. Dear Shri Sastry, f :' '
]
-, ’ o - ; l f
L Enclosed please find certificate of mxtal retacdbion ; M
T X B fc."- Yo  son which you had requested for in yor Cletter dated ; :
° - 9.5, 199’2. © Hope t.hlc. w111 he- mf use to you for youwr official II
. ' With best. wisshes', !
. ) - ; i
. : B !
! P ' S fu Yours sincerely, B .
- ! s ' . [N A ! ’
. . M . . . ) . _fJ . ]'\') ‘\C,'ll {) )r-\. £ \(-?L.’__,,__._ E
AR : - ( T.Madhavan ) . !
! M-.D. V. 8. Bastry .
. 28-25 (N} ’
CMishnupwri Colony PR Lt
Malkajgiri, Myderabad 00047
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Tole Addross : “MEDINST" ALL INDIA INSTITUTE OF MEDICAL SCIENCES /.
Tolcphon‘e 1661123 ANSARI NAGARN\

\
W er No.F.IV.26.5/92 PN I

|
i
\\ 21

NEW DELHI-110029.ccveeern o 19,

&5 21.10.92 AV

Lo b
Shri D.V § Sastru /'
Superintendent : :
Customs and Central kxcise ; .
D.lio 24 29 (N) o -

Vishnu Puri Colony r
Malkajeiri (Post) i
Hyderabad 500 Q47

Sir

rRefer your letter dated 25.9 92 addressed to
A Chief Superintendent (Medical) ATIMS. As per records.
3 Mr.D.Ram furthy was evaluated vide C 27/86 in January.
1986. He was diagnosed as havihg Mental Retardation. He
vas advised to follow up at Hyderabad.

; Yours faithfully / E
_ A
Do
(Drfratap Sharan) LA
Sr. Resident ot

Psychiatry Dept.
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D.Ram Murthy,
20 M
illiterate

Informant Father, Mother

Pie. - Inability to look after himself since birth: Can't
talk.

HOPI Started standing at 1/} years

at 20 years - he could not dress properly, could

coutld not take a bath
canrniot adjust to other people does

not play
Fam.H/o Father had a major psychiatric illness requiring
13 ECTs .
Ist Episode 1960 " 2nd Episode 1940

Details not known to the Xeangder -

Seen by Dr.Y.S. Sama

H/o MR
H/o suggestive of Autestic behaviour

- pronominal reversal
- Cbsessive features

- resistance to change good note memory

All milestones delayed - can dress himself
feed himself

Pt is fearful not communicative

lmp. MR with AutMagtic bebaviour

Seen by Dr. Khandelwal  Imp. Same

Adv.: Follow up at Hyderabad

i [=" SR 9;—-’}
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NATIONAL INSTITUTE FOR THE MENTALLY" HANDICAPPED "":‘_'"‘"

1Goy wament of India Socigty, Ministry of Vialiarg) © | ; :

1,’;&9,1; ATy . -
- CERTIFICATE OF MENTAL RETARDATION

This is to certify that‘.TB R Mg \4\ HQ'PW \
'0, / .Sﬁc\vf' (Dx\l S gc\/\*‘\’%{;gedagﬁa /i”]_a'b— !
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Paediatrician/Psychiatxist, Psychologist énd' 'a Spec;l
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Office of the ccmmisaioner, ) l
Indian Medicineg ¢ Homoeopathy
quartment, AP, , Hyderabad,

12584/.4.3 /94, Dated; 4.7.31994, f\ |
. o=

Sri D,V,s, Sastry,

D.No, 24.29 (§),

Vishoupurg Colony. Malakajigiri Post,
Hyderabad, 47,

Subi~ Indian Medic.neg g Homoeopathy Department .
Medic) Reimbursemsnt - Ayurvedic Treatment for
Mentally retarded . Regarding, :

Ref; 1, o, Tickut No, 7686, dt, 14,6,94 of
G, iy, H, Hyderabad, '

2. Application of sri D,v,s, Sastry Retd,
Supdt,, o Customs and Central Exclse,
dat:ed, 15 .5,34, :

3. Frum the Euperintendent, GoA, H, Hyderabad
Lr.Ro. 444/GAn/94, dt. 22,6,94, :

oo

is 1néicated in your apprlication 2n4g cited, You. may get
Your son treated 4t any other hearly place and come-up
with Proposal for reimburaement of charges as admiggible

l. A certificate i writing by the authoriged
medical ttender : {5 vo bhg broduced,

2, The bil),, relatiag to Ayurvedic medicineg shoyla 3
be got scrutiniied by the Superintendant. Govt,

Ayurvedin Hogpital, Hyderabag 88 regards admiggi.

Proposals shoyld invarial |y pe roited through the concerned
Department where from your retired ag the @xpenditure 1g

Yours faithfully,

N . 1 .

ADDITIONAL LIRECTOR (IYUR) ,
Indinn Medicines & Homowopathy Deptt,,
‘Q‘ AP,, Hyderabad, AR
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CONCESSICN CERTIFICATE,

Form for the purpose of issue of Rail Concessitn‘of‘Mentally
Retarded persons to be used by the vovernment Doctor/Yospital.

T.‘.'.-Z'LS 15 to certify that__ :b: ]QM%A r’UR“TW‘f whose
particulars are furnished oelow, is a bonafied mentally retarded
persons and

sannot travel withcut an escort,

PARTICULARS OF MENTALLY HETARDED PiRBSORS

.lij;
bede
¢) Personasl identificaticn marks:

1 ﬂ el tn —u'\-(. ln.t;u:.l ﬂlf-l& g-

. . ~ )
on T (:) iee ﬁT} ¢ ki,

A) Age

b:  Sex

rec ke a\7k~@)

HEEOR LT T OF
o ; MENTALLY ‘RETARDED PERSONS
Place: Wt L:.u.-.dt\a-(in.d

Date :. Jl‘{nﬁ o chlﬁ: i .'. \:{ gﬁfl g&ln!LW‘rS JJ .
X h i i ' I{IHF‘ T ﬁ[ Seience |
e Lo T e, HIRSET Bt K g ¥ -
' | o etally Handicappgg B IANATURE ™ 1y Handicapped
e T r N OV ERNMENT DCt'i‘@SZ};LPS%’ITAL.
o S B l\~\r.‘.“.h GovetuuA il of duwia, doLuue g
(Seal) b e angp

SELUNLLiABAD-5 : :
* Personal marks o fgéhfification should be such as can be
ezgily verified, if necessary by ticket checking staff.

. L)
——————————

—-—.—..----—-n---—---———--—-...—uon—

1. The certificate is valid for three years from the date of
iscue and that a photostat copy of a copy thereof duly attested
by a Gazetted Ofticer;—aMagistrete or a Member of Parliament

LA
' M()L( '

A

for grant of concissinn.

Certificate in ori

ginal may, however,

be produced for inspection at the

time of purchase of conce-

ssional tickets,

This certificate

inspection during Journey time also,

should be produced for

2. No alteration in the form is
the Issuring Officer,
3. Tais certificate stould

retarded persens, who cannot tregel without any es

permitted unless attested by

be issued only to those mentally
cort.
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o GUIDELINES FO¥. CERTIFICATION OF :
BILH Y TO THE CIVIL. SURGEQON / ASST. CIVIL SURGEON h~

! Note: The centifying authority is requested ta sec iac conditions arescribed for cerifying the disability of a perspn, 4
- . !
§ ' b
- ‘é
CONDITIONS: s
1.- Orthupacdicaily handicapped: Loss of Hands or Legs orhaving  Polio stricken hands/lcgs which do not function. ~’f’r
' ' 3 T,

\/{. Mentaly retarded persons: With impaired brain or having abnormal behavioural tendencies. - 43
o l o - ¢
3. Blin¢ persons: 33:__:xgpom sight is totally absent (Tolal biind pers ins). -
R 5.

4. Thece:fand dumb: to whom the sense of hearing is fully non-f inctional, 'g
3. The phinograph furnished in the Form shall be attested at the tine of examination, i

0. The 1eed for an escort along with disabled is also 13 be certifice .

.

4

7] ‘."

'I

. . . Ty i - r . ¥ T : . 3

Phereby certify that Sri u’e’} Lol AL S : L LA
S/(},& D \ . _1‘;‘..»-*1.1.” A u_) '\?‘N . Agc :)’ ‘3 ’q“n!LJE : v

Tj - "" . ﬁl 4
Alidress. . S 2 L A TNE L ST A Ll e AN = D \n/, 7 - -

tias teen eramined. The nature of disabiligy is &L AL .\\l\_t../\‘t)ukﬁs L\L_;k&\cg\d?&\ ¢

which is total ;)cmlanc:lllpanial as per the conditions stipulated

"

by A.P.S.P.T.C. as shown vide items 1 to 4 of this Form. Further I het tby certify that there is nced/ne-néed of an escort

alongwith the person.

A
\Jen 7, .
. F“V
SIGNATURE. ) - -
Fey c}mna(Ofﬁcc Sca]) - ":‘
JTHT 71‘1 VR T TIEOTYN o
Ltch:nc: TR Tt T hnCE, ]
l\‘lﬂi;'.‘.:il l .' . I t”y HCA'h‘fK' REXA R
“veingta ot e« anderdhad
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APSRTC

" APPLICATION FORM FOR
)NC 'SSIONAL TRAVEL TO PHYSICALLY ILANDILAPPLD PERSONS

(To be fitled in by the applicant)

. 1 "

. 1. Full Name 2 FTUALLHA KRS Ul T

- (in capital letters)

P 2. Fathers'Name b J)- 32 '\u(lar\ u,ju J*P’h&"‘ I
‘3; ’ o \'\ (. Bl
» 3. Date of birth and age : (‘:5/0 (;/'/;3,65} 3'5}/,11 Lecturel V.
| l : ) Hdtiuual i
,: 4, - ‘Présent address fe i i G RESTTETRIe fepron ot
» 5. Permanent address DA LEATS IR, B VOERNENS ™ T0D0LT

6.  Profession ; /Vle-rvﬂ.(i?: MM«,T;J }\;‘-.‘__-t(\;"\f “Oj.

7. Place of work and , e
Designation (if any)
8. Speci:ﬁan Signature/ _
e Thumb impression ' |
‘. I certify that lhe paruculars furnished by me at items 1 to 7 are correct and I will abide by the conditions
Y prescribed by the APSRTC from time to time.
*
- _ Signature.
. :
) - CONDITIONS : | . | ¥
. ' a) To submit the certification of the Govt. Doctor in the rank of Civil Surgeon/Asst. Civil Surgeoh in the

form prescribed overleaf.

b) He/She should not be an employee of the State/Central Govt. Department and other Local Bodies. The .
eligibility is only for unemployed. ’ ‘

-i c) He/She should not be in receipt of conveyance allowance by.any source.

sedi st -d)  In the event of obtaining employment subsequently, the card issued by the Corporation should be |

surrendered. j
- ) . o
. ‘ e) If the card is lost the matter should be reported to the nearest Police Station and a receipt must be
S " obtained, Application should be made for issue of a fresh card by referring the No. of the old card.
! 3 f) Incase any misuse is detected, action would be taken as_per gocedure. |
N L
(Please turn over) !

. AN
L R
o : \*3‘*’ . E ODJ;}“‘I?' '
oot et T
4 g T e
Nk s . |




APPENDIX-1/48
RULE. 101.8.No.29(1) |

“”“COHCESSlDﬂ*CERILELCKIL"FOR*ME IALLI“REIABDED*PERSQHS”“~n_ ‘
: |

‘ - . : wﬂmﬁw " TIFICATE

Concession of Mentally i

Form for the purpose aof issue of Rail '
. Re tarded persons to be used by the Government Doctor/Hospital. r
» .

0 " . |

. This is to certify that ‘;1UFF&K TE\UW\“¥\ whose r
- - perticulars are furnished helow in a ponafied mentaily retarded i
N person and cannot travel without an escort.
" " P/RTICULARS OF MENTALLY RETARDED TIIRSONS: - [
. a)  Age Q9 o)

b Sex

k4 H
. o Personal identificati;n marks:- . N
Q T\ Q:Lc_, S N j JJCL)« N %WCD‘Q‘” \o\Q(_LQ,, W qwmw

MBS
T (Bt oy
< b ' “ 41 atally H‘“‘“’ Mé&'l-

1.
2. ) mk‘fkt 0 Gl S‘\(—\l F)L,‘ (;\M./f\"a ¢!
r‘nhi'x W JEEE

Caaron VB et

L .“,_!.l,,,ﬂu'.u -

' \
2! .\l| .
[ . !

' SIGNATURE OR LTI OF

4 S [ o o -
. o . y | MENTALLY RETARDED PERSON
. P 2 #EE Dk C\,xkﬁ\ Qﬁ\i;u)CLgk WVS&Q .
SAEB 10695 Ao |
55“'.5f””‘“‘3& g\ SIGNATURE

{-w-ir_| R N GgqgﬁmMENT DOCTOR/HOSPITAL f
I N R : e F5a G I SIS :
B - (SBALY I i il f uln Cace ‘
. P ob 1*5/}‘ Lecturer 1o 2o N Ty I
Netional Josii e bur i tally Hardiresd s ‘

A
at ll{l’fdt il Ad

9 marksg of dentxflc‘t10H“§H8@fdiB€”Qﬁqﬂl as can bé

\ - Y
\ v
§§§b%$a-ﬂt£9rsonal
-~ .. -ghgily verified, If necessary ?{_Eifﬁff_f?ec%ﬁlng gtaff.

-
- ‘.--—.-..—.-.--..-_..—.......-_......—._.——-.—..--....__.._......—-._

1. The certificate is va-.id for lhree years frOm the date of
issue and that a pliotostat copy of 7, copy theﬁeof duly
attested by a Gazetted Cfficer, a Ma%lstrate or a Member of.
Parliament for grant of conoeu81on Certificate im original ‘

may, however, be time of

p.oduced or Hns ect
purchase of concessional ticktts Tﬁls ;Z?tTkxc;EZ should be ‘

roduc d i i ing
p ed for inspecticn durinry Journcy time also.

. “. . No alteration in the 'orm is opermi
- Issuing 0t idar. ) permitted unless attested by the
y otd . . 7 '
. This certificate sh:uld be issued only to those mentally [
|

p retarded persons, who- cannot travel W1t§221/35( escort. :
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~ .. (Seul of the High Cowrt on the oriyinal 7
o ( '}éf"k;f:i;

curbon copy on TEvLrse

‘ﬂr\ TS DAY THE SIXTLENTH LAY Or MaY '
OUE Tl AND WIKL HUL Ll akb LIty FIv
SPRESENT: .
e HON'FLE M. JUSTICL JaG attiabtin AO. . . _
WP ISCELLAIEOWS PECITION KO.5701 OF 1685, . !
L L ias Iy e e PLITIONRR (e titioner -(’géé=a '
- : v s0s2/05 on thr file \T g/

of the High Court).

Perition/s.191 of CPC praylng- that 1n theé Llo-
contente Stuted {n.the arfidavit £11¢d fn the W.P. tho
foep Court wilkl be pleused to dlyect- the Tuspohdenll foer il
o epte? und 3 tn MF).viz,,-1.0ue jsstl.Colluctior ol Uitk
i foa, Suvcunderubud=d, 2.Chier Medicikl Qryicer, Centru)
Lot sl tn Schome; Duiuran, ilyderubud 10 uccord sunetion .
L obealCul xmpunses “to the -petitioner far getting hib
Cntelly returted Soft Mab ter DpHuwu Murthy treated in
V1L Tudlw Instltute of Medical Lclenced, New Delni or in
Centud Moupltal, Sriaugar With two prrsonul Attupdunts ol
e eylstlng purenth culrd preatuent, as per-the advice of
the AslhS tute Council Ior child Welfurs pending Wi, 3982/ 05
ﬁ&fwh““L“d to the High Court to {saue writ of mandamud Or
&4 otuer appropriate writ, order or direction declaring
Lhut the petitloner 18 antitled to the grunt 1% wedlcal
cpantes LoT the trextment of 13 wentully retartd son,
Coonter DoKuna Barthy, with tuu personul attencuntiy w3 el
1,15 ane 7 of Centreal ﬁer=;cuy(ﬁud10u1'Attcndnncc) Hules
Toht wt Guvil.Hospluul. .
SN I I rhe pettilon cowing o
C Lt rutition and .ne affiduvit riled Ln the W.P?, and rpon
puaring the argt. sats -of HMrJPJVenkata Rumuna Sarma, Advocate
Cor Lhe petiile opy This "cuurt wiile diprecting Llsyue oI
SoottLe Lo the ,9pondhntﬂ“mfrcrnﬁﬁowuhdwﬁﬁuuuaw3uyﬁin;3 .
Coopireaiten toouwle nct-beTeomplivd Wl th, mude the Tollow="" T
Lng s Gl - ‘ L R :
g respondents are directdd to neonsidery the peti-~ |
tloners re aeat 1ur wecording sanctlon of medlical vxpenicd
rup gettding the ,ctitioncr'ﬁ.uon‘mquically treated Ln the
i1 saala Inst' ouve ol redloul Selence, Mew Delhil o i the
venrul Uoupite ., Sriptgar with two personul wttendanin e
Lo Lo wdvi or the AP.State Counedl Tow Cnildren Well'are
- SRS &onpunde o6 will congider the‘pﬁﬁiﬂioneru yequest wnd
P4 . . uect Lon wiihin yiftainduys of the recelpt of the
RRIEREE R M . St . - .
Poamsine il URCETEY OF THIS OfLi i RIS Call SHALL ER
Cleakt T RECELIFT ot NOTICE. giils FETIPION SHALL kil PAKLN
e ot 10 CING AFIER WEEKS - FROM THy DATE OF THIS O,
; o : §d/ -l VKL PANDULNG A VITTAL.
T , CASST HED IS TRAR :

n for ordury, upon perusing

Ve s L - '
- 1Lhe A;hu.CulluCtur:oI Centrul Hudlie, nmcuuuunﬁunn-a(ﬁwnrnu)
ander bedicdl ofrtcer.Central Gast.ivaluh S cheme, o
o LA D (D ) e YT
, L.rne boeretaryy Unton’oed Indiu.ilmastry of Fiaunce,

’ : ' Centrul Correturiat NEV ListhL, )
Lone Collector of Centeul Lxclse,Janatha Duzar,Muwpully

wiution flo..d.HYLlil{MJf;D.. '
e oc to Mr P Velata Qomuna Sarmi,

Advocuti(On puymunt
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Misc. Applicant and

Rajeshwara Rao, AGdl.CGSC

A

for the respéndénﬁs.  M.A.No. ]75 of 1998
It is seen that the Misc.Applicant ' LIN

(who was applicant in 0Oa 1393/97)has »

submitited a representation to the 0.A. Yo, '\BQ?) of 199‘7\

Secretary, Ministry of Finance,
New Delhi iﬁFursuance of
observations' contained in the
judgment iﬁ the said 0Oa
delivered on 22-10-~197.

Secretary, Ministry of Finance, -

Hay have —the case examined S

and communicate a decision to

therapplicant‘kﬂ;ugh Commissioner,

Customs & Excise,Hyderabad,in

four months, R
. Thus the MA is disposed of. o . |

% - e  Reatien @alilion
A‘i inﬁg‘:q ' - ' a

M{A) vaD ' - '

SD . \w;_Jf#ﬁ

eV khshe o Ko

COUNSEL FOR THE APPLICANT,

AND

. ’
Mr. \J. éidlﬁsﬁéndvy){&géicub .
SI.ADDL.VéTANDING COUNSEL FORC.G-S
C.G.ELY.






